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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.A. No. 	379 	OF 	1987 

DATE OF DECISION 9.-7-4?91. 

_Hhihpbbih; i-u sainmiya Kazi. 	Petitioner 

Mr. K.K. Shah, 	 Advocate for the Petitioner(2) 

Versus 

Union of India & Ors. 	 Respondents 

Mr. N.S. Shevde, 	 Advocate for the Respondent(s) 

CO RAM 

The Hon'ble Mr. N.M. SinUh, Administrative Member. 

The Honble Mr. R.C. Bhatt, Judicial Member. 

Whether Reporters of local papers may be allowed to see the Judgement? > 

To be referred to the Reporter or not ? 

 Whether their Lordships wish to see the fair copy of the Judgement ? 

 Whether it needs to be circulated to other Benches of the Tribunal. 
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Habibabbisha Hussainmiya Kazi, 
widow of late Shri Hussainmiya A.Kazi, 
residing at Jetalpur 
Behind ggarwal Guest House, 
Adjumiya's Building 
Baroda - 390 005. 	 ..... 	Applicant. 

(Advocate:Mr. K.K. Shah) 

Versus. 

Union of India, notice to be 
served through the General Manager, 
estern Railway, Churchgate, 
Bombay - 400 020. 

Divisional Railway Manager, 
Western Railway, 
Pratapnagar, 
Earoda. 	 ..... Respondents. 

(Advocate: Mr. N.S.Shevde) 

J U D G M E N T 

O.A.No. 379 OF 1987 

Date: 9-7-1991. 

Per: Hon'ble Mr. M.M. Singh, Administrative Member. 

The short but important question for our 

decision in this Original Application filed under 

section 19 of the Administrative Tribunals 'ct, 1985, 

is whether Shri Hussainmiya Kazj who died on 22-11-1984 

was in service upto the date of his death or he had 

voluntarily retired on 20.11.1984 two days before 

his death. Our decision on this question will also 

decide the admissibility of reliefs of retiral benefits 

on the basis of death while in service and 

compassionate basis job to the son of the deceased 

on the same basis. The applicant in this case is the 

widow of the above railway employee. 

2. 	It is not in dispute that the deceased had 

applied on 20.8.1984 for voluntary retirement by 

giving the prescribed three months notice. It is 

being canvassed for the applicant that in this 
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application the deceased had soujht sanction of his 

voluntary retirement from 30.11.1984 A.N. A zerox 

copy of the application is produced at i- nnexure....A. 

e notice that the date of intended retirement figures 

in this application at two places. At both these 

places, the first figure of the date contains overwritjn 

which even naked eye cannot fail to notice. In fact 
in 

it is very clear that figure 2/the date 20.11.1984 

ias been overwritten to show that it is 3. The 

application is typed. But the figure 2 has been 

converted to figure 3 by overwriting by handwriting. 

This circumstance yields the inference that the 

overwriting came to be made after the application had 

been typed. We Should also observe here that the 

words "Treat this as three month's notice" in the 

aoolication are also added by handwriting. However, 

there is no dispute about these words which are 

consistent with the three months notice provision in 

the service rules on the subject. 

The respondents Stand is that after issuance 

of order dated 28.9.1984 of voluntary retirement of 

t 	anplicant with effect from 20.11.1984, the applicant 

had fi1éd up *arious forms on 8.11.84 for post 

retirement benefits showing 20.11.84 as the date of 

retirement and claiming settlement upto 20.11.1984. 

The respondents have paid all the post retirement dues 

to the apol icant accordingly. 

Thus the only material in support of the 

applicant's contentions is the xerox copy of the 

voluntary retirement application which, as seen above, 

contains overwriting of figure 2 of date 20.11.1984 

which is an obvious effort to change the date 20.11.84 

to 30.11.84 in order to show that the deceased 

k 
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was in Service on 22.11.84, the date of his death. 

On the other side the respondents have produced 

certified copy of order dated 28.9.1994 to the effect 

that Shri Hussainmiya's request for voluntary 

retirement is accepted with effect from 20.11. 1984. 

esoondents have also produced attested Copy of 

Form No. 30 B-RII being formal application for 

pensionary benefits on account of voluntary retirement 

from service with effect from 20.11.1984 filled up o 

8.11.84, .efore the death of the deceased, and signed 

by the deceased. These documents suffice for us to 

reject the applicant's contention taken in the 

application that till the deceased died no order of 

acceptance of his voluntary retirement application 

had been passed. The further contention 	of the 

applicant that voluntary retirement normally becomes 

effective on the last date of the month is untenable. 

That is the Case with normal retirements and not 

volintary retirements under three month's notice 

provision when the retirement becomes effective from 

the date the period of notice ends. The notice as 

stated above is clear on the point. The materj1 

produced by the respondents in supoort of their st;nd 

is both credible and COflC1USj 

5. 	However, much one may sympathj 	with the 

applicant, in the light of our above discussion, on 

merits the application cannot be allowed. The 

application is therefore dismissed. However, in view of 

the circumstances of the applicant we do not order 

costs against the applicant. 

IT 
(R.C. Bhatt) 	 (M.M. Singh) 
Judicial Member. 	 Adrrtn. Member 
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AHi~DABAD NENCH 

Misceflaneous Petition No: 	of 

Shri  

Versus 

This application has been suInited to the Tribunal by 

Under section 19 of the 

scrutinised with reference to the points mentioned in check list 
I 	

in the light of the provisions contained in the Administrative 

Tribunals Act, 1985 and Central Administrative Tribunal (Procedure) 

Rules, 1985, 

The application has been found in order and may be listed 

on  	for adion/order, 

I 

	

The application is not been found in order, 	 sons 

indiaj fb nhrk i--- The app1ican0m 	advised 

rectify the same within 10 	 ow 
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Extract of the item placed 
in the informal meeting 
by Divisional Secretary 
of the Union. 

Apnlication dtd.28.10.85. 

Copy of the order from the 
respondents. 

Application 	Clo DR, 	Baroda 
dtd. 12.1. 87 

Letter dtd.8.7.87 from DI1 
rejecting employment. 

 
 

 
 
 

 

Application for settlement 	13 
of duos dtd.3.12.84. 

ADIAINISTR .'IVi AL i 

0.. No. 	of 1987 

Habibannisha 	ssainmiya Jiazi 	... Applicant 

s 

Union of India and Others 	 ,•• Res;ondents. 

cJ 	 ID E X 

0 	 Annexure 	Parc.culars 	 acce o. 
----------------------------------—---- 

Jemo of application 	 1 to 10 

Appin.for voluntary 
retirement dtd.20,8.34 

'' 	Death Certificate dtd. 
23.11.84 

Advocate for the applicant. 
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IN 'HE CENTRAL AD1NNIS :'RATIVE 	IRU1AL A AN.EDA3AD 

C.A. No.31 of 1987 

Habihannisha Hussainmiya Nazi 	 ... Applicant. 

V/s. 

Union of india and Others 	 .., Respondents. 

DE:A:LS OF APPLIOCION: 

1. ?ariculars of the Applicant: 

Nabbannisha IIussainrniya azj, 
widow o fShri Tiussainmiya A.Nazi, 
residing t Jetalpur 
Be riind Aggarwal Guest 1ose, 
Adjumiya 's Suilding 
Baroda 390 005. 

Address for srvice of notice: 

0/0. R.N. Shah, Advocate 
3 Achalayatan Society, Div.II, 
Navrangpura, 
Ahmedabad 380 009. 

2. Particulars of the Respondents: 

Union of India, notice to be 
served through the General I.anager, 
vestern Railway, Churchgate, 

Bombay 400 020. 

Divisional Railway Nanager, 
Nec L:ern Railway, 
Pratapnagar, 
Baroda. 

3. Particulars of the order acainst which application 
is made: 

is preferred by he widow of late 

az by rerng her husband from 

icTnng the reasons and arbitrary 
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and discriminatory action of the Respondents. 
	 9 1- 

Also not absorbin .  his son or legal heir 

eligible for employment on compassionate ground. 

ot oaying the pension as peiz the ±ules. 

jurisdiction of he Tribunal: 

:he a,nlican declares tat he subject na Lter 

of the order against which she wants redressal is 

within the ur sdiction of the ribunal. 

Limitation: 

The application further declares that the 

application is within the limitation prescribed in 

Gection 21 of the Adminis rative Tribunals Act, 

1985. 

Facts of the case: 

The facts of the case are given below: 

The applicant is the widow of late Shri Iiussain 

mi'a A. Kazi, who was working as Driver Grade 

'A'. 	he deceased applied for voluntary 

retirement due to keeping his ill-health, on 

20.8.84, by application to the Senior DAV (8) 

BRC. The said application is marked and annexed 

	

herewith Annexure 'A'. The deceased was 	 Ann.'A' 

working as Driver Grade 'A' and died on 

22.11.84. A coy of the L'eah Certificate 

is annexed herewith Annexure '' 

The applicant submits that on her husband's 

death, on 22.11 .84, she preferred an application 
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to the Jivisional Railway Lianager for settlement 

of her husband's dues on 3.12.84. A copy of the 

Ann.'' 	same is annexed herewith Annexure 

C. 	The acplicant again submitted the application to DRM 

through Divisional Secretary of the Union stating 

that the deceased was voluntarily retired by the 

respondents on 20.11.84 instead of 30.11.84 though 

he had shown his willingness to recire voluntarily 

from 30.11.84. At this juncture, the applicant 

wants Lo bring to The notice of this -Ion'ble 

Tribunal that till the deceased died, no such 

order of acc ting his voluntary retirement 

application is passed or acknowledged by the 

deceased nor h is served to the widow of the 

deceased. 	Jormally when an employee anoly for 

volun ary retirement, he should always be re ired 

at tiIC end of the month on the last working day 

from afternoon and the application is o be 

acccpted by the respondent and order is required 

to be oassed on the same and lo be served on the 

employee who has applied for such voluntary 

retirement. In the present case, no such order 

is served to the deceased and no acinowledgement 

is made. The respondents have arbitrarily 

retired the desed from 20.11.84 instead of his 

desire and willingness was from 30.11.84. 

V 

D. 	The Divisional Secretary of the Union had taken 

un this issue before the informal meeting with the 
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Administration and olaced the item on the 

Agenda :and the extract of it is annexed and 

marked herewith Anneure 	OuL the settle- 	Ann. 

ment of the deceased dues was not done and 

another application was ereferred on 28.10.85. 

A copy of the same is annexed and marked 

herewith Annexure 	 Ann. 

on all these representations and after consul-

tation with the Union, the respondents just 

o vicimise the deceased and the applicant and 

arbitrarily rejected the represeatationS and 

appeals ereferred by Lhe Union by letter dated 

23.7.86, stating that he deceased was resumed 

duty on 2.10.84 after his sickness and that 

time he was informed to spare or surrender his 

tools and also he was inforaed abc: his retir--

ment from 20.12.84 and has not raised any 

objections for the same. 	

or 
The above stated facts ippeare to be a made-

out-story by the respondents which is withoub any 

evidence and without any application of mind. 

Pot only that the respondents are trying to 

escape from their illegal acion. A copy of 

the said order is marked herewith Annexure 	 Ann.'ç- 

he applicant submits that on receipt of he 

order Annexure 'F', the Union preferred another 

applica Lion to ne Divisional tailviay anaDer, 

Baroda on 12.1.37 9  a copy of the same is 

marked herewith Annexu 	 The applicant 	Ann. 
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submits that a request was made by the 

Respondents Co give employment to his son 

bhri Iiohmd Yunus iussainmiya Kazi on a 

compassionate ground was also rejected by DRM 

by his letter dated 8.7.87. A coy of the same 

Ann. 	 is iarkCd and annexed herewith Annexure ____ 

C. 	The pres•t application is mreferred uy the 

widow of The deceased for The beefit w h i c h 

is no given to the applicant or her family 

members by treating the deceased as on duty 

and also by not paying. the compensation as per 

the rules as well as not giving employment to 

the son of deceased on compassionate ground. 

On succeeding by this application, the widow 

is likely to be monetarily benefitted and her 

son can get employment who can save he family 

from starving in these harsh days and this 

hon'ble 7ribunal may be kind enough to treat 

This application sympathetically. 

On The above facts and circumstances of the case, 

the applican wants o challenge The action of the 

respondents in The present apnlication on the 

following grounds: 

GHOUl DS: 

A. The responden s utterly failed to cornnly Their own 

rules, particularly I-Wle 2046 nara materia why, 

Fundamental Rule 56 and also failed to consider the 

case of the deceased that by his application 



Annexure 'A', he apnlied for voluntary retire- 

ment from 30.11.84 and not from 20.11.84. 

iormally, 3 months advance notice is required to 

be given which the applicant has given as per 

the anplication. If the respondents want to 

retire Lhe deceased from 20.11.84, rhe reasons for his 

retirement 10 days before of his willingness should 

be communicated to him in writing before passing 

an order like that. Since no such reasons has 

been found from the record of he deceased, it 

is unracLicable that Lhe deceased has not raised 

any objection to retire him from 20.11.84. The 

action of the respondents is arbitrary, discri- 

minatory and viola Live of principles of natural 

justice and requires to be quashed and set aside. 

This hon'ble fribunal may be pleased to note that 

the actual date of the superrannuation of the 

deceased was 30.8.89 and he deceased has actually 

applied for voluntary retirement and the respondens 

cannot re-tire him before the date of the willingness 

and desire of the deceased. And in the present case, 

no order of accepting his voluntary retirement 

from 20.11.84 is there, and also no order has been 

acknowledged by the deceased retiring him from 

20.11 .34. 

The respondents have failed uO treat the deceased 
S 

on duty since he died on 22.11.84 due to that the 

widow of the deceased and the family members are 

being deprived of the benefits as per the Pension 
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Rules and the emoloyment of the, son of the 

deceased on compassionate grounds as per the 

Railway Rules. 

The respondents failed -Co pay the pension 50% as 

er the Pension Rules. In the case where the 

employee dies during his service period, he should 

be given full pension as i,er the Pension Rules 

for the oeriod of 7 years. 	ut in the present 

case, the family of the deceased is not being 

paid as oer the Rules. 

The deceased was working as the Driver Grade **x 

'A' under L.F.Dabhoj and his ticket tJo.was 6661 

though the respondents treated him as DriVer 

Grade 13' and paring him the pension as per Driver 

Grade '' scale of Rs.425-640 (R at the rate of 

Rs.550) which is totally illegal, unjust, discri-

minatory and violative of article 14 and lo of the 

Constitution of ndia and aqainst principles of 

natural justice. 

the respondents failed to treat the deceased on 

duty since he was under the treatment at :uljibhaipatel 

x 	Urological Hospital, Nadiad from 16.11.84 to 

22.11.34 and failed to pay the benefits by treating 

him on duty. 

7. Reliefs sought: 

On On the above facts and circumstances of the case and 

on the grounds herewith mentioned, the apolicant pray as 

under: 



A. 	This Hon'ble Tribunal may be kind enugh to 

hold that since the order of voluntary retire-

merit is not acknowledged and served to 'die 

deceased is to be treated as no4 order in the 

eyes of law and to treat the deceased on duty 

and direct the respondents to pay the benefits 

to the applicant as per rules and also conse-

quently effect to the pesioa paid to them and 

also direct the respondents to review their 

reply thf the respondents dated 8.7.87 of 

rejecting the application of her son for 

employment on compassionate grounds. 

This on'ble fribunal may be kind enough to 

direct the respondents to pay the benefitS 

accrued as per the rules by treating the deceased 

on duty and not retired from 20.11.84 and con-

sider that actually he was retiring from 30.8.89. 

ThiS application may be allowed by this bon'ble 

Tribunal with costs, since the applicant has 

a2proached some private legal agency.for 

preferring this application. 

8. Interim order, if prayed for: 

A. 	
Pending hearing and final dispoSal of this appli- 

cation, this HIon'ble Tribunal may direct the 

respondents to reconsider the case of the deceased 

and direct the respondents to pay full pension to 

the family members of the deceased and also direct 
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the respondents to give a suitable employment 

to the son of he deceased, Shri Iohmad Yunus 

Hussainmiya Kazi. 

B. 	ny other order or directi us may be deem fit 

by this .Hion'ble Tribunal in the interest of 

justice. 

Details of the remedies exhausted: 

The applicant declares that she has availed of all 

che remedies available to her ander the relevant 

service rules, etc. 

Uatter ot pending With any other court, etc. 

The aplicant further declares that tie r;iaOcer regrd—

ing which this apolication has been made is not 

pending OOfOre any cour of law or any other 

authority or any other tench of he rihunal. 

ParicularS of Postal Order in respect of the 
application fee: 

unber of ndian Pos Lal 	 ,. 
Order. 	 ç 

tame of the issuing 
Post cffice: 

iate of Irsue of 
Postal urder: 

tost Office at vThich 
Payable. 

/4 (h ,/- - 

Jetal of 	ex: s annexed.12.   

13. List of enclosures: '.s enclosed. 
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VRIFIOAi' IOJ 

I, Habibannisha iussainmiyaazt, wife of 

iae 3hri -ussainmiya A. :zazi do herebyverify 

that the conents from 1 to 13 of this appliction 

are true to my nersonal knowledge and belief and 

that I have not suppressed any material facts. 

Place: 

Da e: 	 Siçjna ureof the applicant 

Identified and verified by me: 

i.K. 5hah, Advocate, 
3 Achalayatan ociety, Div.II, 
11 JavrangpUra, 
hmedabad 380 009. 

All the anlexures xxiR annexed herew 
application are true copies of the 

9t,01t1w  " 
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Thruugh. 

Uolur)try rctlr,ma(jt 

hrj Hi 	inj 	1 .(jzj 1)r.'A' 02. 

I,th Lindurs1,3ned PrIvor.' fusbeiAmlya A,ot 
Lrg 

to lay the t'Oliowlng faw llrims for 
md 

I hlva Eiaru,d for 33 yrr 	aurvicus In tF,j 
Iy 	

clrcumstnns do plot rarmlt ms to 
8rVU lcrQ. 7h3r010 

I lia vO d0cfdod to look ilFter my r tri.r 
In .Ls Property Ond as such I m Putlnçj my volun 

tary rotjry,,nt which iry P1086a be 88r,ctjnd fm3.4 A N • 

I bo to ratuei 	may p1s,a t gtsnf y Lul inrjj r ln 

	

	 ed 
iuc, before my rattm.nt 

nd 1 ray be granted all my due,e 	an airly dat*, 

I htr, & pray that your honøt 
W.UJ utsly 

ccept my Voluntry rot1rjm,nt On my  dus dataj 1000  
#P and obl1ga.T-  

wa1t1ng for tiè ?a,ajt of an sarly reply. 

Youra f*1thfully, 

, 
(OLiver '4') 

Lr.Qa. 
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I Lu s a irim Ia • A • Xa 1, 
Jet1pur, behind 
gari1 Guest 1101150, 
bjurniya i3uI1dinq 
ircda. 

1 
I 

ctccl •:.ir. 

. the un3eriqned beg to inform you that my hu}nd 
ld1nmIy.A.Kazi w* 	who was. wrkinq as a Friver 

xkr F-iL hs unfortun3tely dion 22-11-e4 He was 
cUty u to 14-11-84 and then due to Infective heatIte 
un r the treatrrnt of tarhri hopit1, Baroda from there 

r 	h1fted 
 

to (Idney hospita1-Nadid her he di on 
nY. The period from 1-114 to 22-11-4 may 

n;.c 	rte1 	leave due and final aettlrrment 6cnc 

ouro £aithfully, 

(1Ibjbariih) 
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1 ETi8 RAILY 
Diisiona1 Office 

o. 8/ L/1271 	 8aroda, Dt. 23/7/86 

To, 
The Lilvicional 8ecrctary, 
8EU8nroda 	 - 

Sub :—ettle:nt dues of hri lussain iya A.Sazi,DrivrrA 
DB exired on 22/11/84. 

Ref :—Your Letter ro. DR/Loco/I/85Dt. 1 2 /1  3/2 /P5and 
Inf.item So. 1/82/85. 

..... S. 

The issue raised in thc SREU Inf.Itom no. I/82/86was examined and 
it is revealed that Shri Nussain Miya who resumed duty on 2.10.84 
from sicknessiias appraised by LF DB that his voluntary retierment as 
reciuested him has since been accepted with effect from 20/11/04by Sr 
1E()3RCvideO.O. 1 0 ,E/L/2271Dt.28.9.84 and he was also asked to 

deposit the tools in store before 20.11.84.The employee at that time 
did not raise any objection to his retiorment with effect from 20.11. 
84. 

In the circumstances,it is deely regretted and you will also 
:j rriciate that it is neither appropriate ttx±txxNXtXnor 
osible at this staqe to change the date of his voluntary rotierment 

from 20/11/84 to 30/11/24. 
In view of the above you are requested to close the above Inf. 

item. 

S'd 	"7/p( •  
forDRM(E)BRC 5  

Cooy to:—Sr.DO for inf.lease, 
Inf.iteml/82/86. 

* 
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Western RaiIwaij Emp1o4ee' Union ) 
Pnnqid t Affillated to A. I. R. F. and H. M. S. 

arrnj Road. Near Guards Runnuig Room. VADUI)ARA .3jU O( 5 	No. 	2 ft 

	

ivisonaICjiran: 	 Dtedt  

	

ocretary : 	(E) /iRC • 

P. K VVaInj 

Snh/ Settlomont duce of Sitri ui:Ly 

Divisional t Se:retaries 	 •1zi, i5river 'A 	D73 e:pirod on 
"s' 1 1 IsI& 

S. K. Shukia 

J. 	C. P a ha k 

ii)oar SIr, 

We are 5OZZ7 the OUflteflt8 of your off±co 
letter No.E/L/2271 dt.23.7.96 are not icreptD-
blo to u, 

You are ro'iuestod, therofore,!thdly to 
linlz, our lottr of even No. dt.'12/13.21.,25 and 

9.3! and review the uaoe for jotiec. 

'o o.oitand aajn that the enployoo Id 
rced for voluntary rotiremt frcm 
s..nd it wa incorrectly accepted from 3 earls 
cate, i.e. 20,11.84. The adminiotration has 
no riiht to retire an enployee from an earlier 
dote than which is requested byAtho for volun-
tary retirement, This tantc*mounts to i'inoval cf 

errtployoe fromaervioe without followiiiC pres-
cribed procedure. 

Yours fajthcu lv, 

\ Divl,Sooretary-. 
I - 

PARTIALITY IS THE ROOT CAUSE OF ALL EVILS 
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IN TIII CENTAI AIMIIdTATiV E TRIBUNAL AT ATJ11EWABAL. 

O.A.Nc. 379 of 187. 

liabibuflniSa IT. KaZL... 	 .. Appitcant. 

Vs. 

Union of Inta and another.... 	 ..neSPondents. 

WUTTN STATNT 

The respondents humbly beg to subuit 

a 

Written 3tatemeflt as under :— 

The contents, of p'as I to 5 need no reply. 

..egarding para 6(A) it is stated that 

deceased Uussaiflrfliya 	:azt was working as 

Driv,ek 'B' under Loco Foreman 7abhoi. I is n ot 

disputed that deceased flussaitlIfliYa A. XaZL gave 

al application dated 20-8-1934  for voluntary 

retirement and died on 22_II-14,. 

The contents of para 6(B) are not disputed. 



I 

.0. 

It is not disputed that applicant gave qm 

application on 3-12-1934 for settlement of dues. 

(4) 	The contents of parq 6 (C) are not true 

arri a r e not admitt;. It is stated that the 

ap plicattonf of Clecease Tlussainmiya ..cazi for 

voluntary retirennt dated 20-8-84 was acceptdd 

by the ompetent Authority with effect from 20-114, 

on completion of 3 months' notice, vide Divisional 

Office letter No.L/L/2271, (ate 23-9-84. A copy 

olsaid ±t order is produced herewith and marued 

as I.n ere /i. It is stated that the deceased 

was verbally informed on 8-10-84 by Head Clerk(C) 

Dabhoi Shed about acceptance of hL voluntary 

retirement w.e.L 20-11-84 on resumption with 

f itneSs certificaue from kajiway Doctor after 

sickness. The deeased fitlod up all setulement 

papers on -11-84 claiming Settle:leflt ies upto 

20-11-84 whiCh shows-  that he knew about acceptance 

of his voluntary retirement w.C. f. 20-114. 

The deceased depositedtht Lools on 1-11-94. 



: 3 : 

A co ,  of said settl.tient paper is iroduced 

Aniex.t/2. 	hereinth and maPkeu as Annexure 7-1/2. It is 

denied that re ofidents have arbitrarily retired 

deceased from 20-11-, instead of 30-11-84. It 

is state(I that cti employee on attaLning the age 

of StA perannation retire3 n the last day of the 

months. 

negarding ira 6(D) it is stated that the 

UflOn Secretary, Western aLlway Employees Union, 

Darod, ilau ta.o .i up the jSS u vide t,nn.D to the 

potlion cad he was repiLed vide letter NO.E/L/ 

2271 dated  23-7-86  the settlement dues i.e. 

i.18855-85 and commutation of pension .27,1S&-8O 

were ised by Accounts )ff'icrr vide Cd6-12/30 and 

C 7-12/a date 14_11_.85. The saLd dues Iqere paid 

to the applicant vide PlO No.U/E 789/ 23/7/l't30 

datd 	-5-85. The' contents of applicant' 

applicationdated 28-10-95 are not fully true and 

are not admitted. 

degarb-ng jra b(E) t Ls stated that 



1 

respondent had correctly replied vide letter 

dated 23-7-86. The deceased deposi ted tools 

on 1511811 and was correctly retired w.e.f. 

20_11_S4. As stated abore, deceased had not 

raised any objection at that : ie. 

(7) 	AegarOLng para 6(F), it LS stated 

that the aplicatioi1 dated 12-1-60 preferred 

by the Union for etnloymnt of the son ef the 

deceased was examned by the Competent Authority 

and replied wide letter dated 8-7-87. 

(s) egarding para 6(G itis statedthat 

xapplieant has filed the application 

for tie reliefsclaimod therein. A 

hereinabove, the deceased had reti 

20-14-84  A ,N. and hence giving ern:l 

son on compassionate grounthes no 

was not in service on the date of I 

As stated hereinabove, settlelicut 

deceased are pii to the applicant 



: 5 : 

aplica.nt has no cause to agitate- on any, of the 

grounds mentioned in sub-para (A-) to (ii). 

(AY 	The contents of grounds (A) and (B) are 

not true and ore denied. It is denied that 

the respondents have failed to ccaasider their 

on rules, particularly ule 2040which is 

Pori materia to F.. 56. AS stated hereinabre, 

the decease(i. had applied for voluntary retirement 

on 20-8-84. As per extent rules, his voluntary 

retirement was accepted w.e.f. 20-11-S4 on 

completion of 	months notice. 2hc LecoaSed 

not raise any objection and filled up auil signed 

his settlemnt papers prepared by the Lersonnel 

Inspector accordLngly, it is denied that the 

action of respondents in acceting voluntary 

retirement w.e.f,20-11-?+ is arbitrary and violative 

of principles of natural justice. 

(B) 	The contents of ar groirnd (CO) are not 

true and are denied • AS the deens-ed had retired 



:6: 

w.e.f. 20-114, he col not have been treated 

on duty on 2.-11-64. The widow would be entitled 

to the pension permissLble under the Rules, but 

the son is not entitled to appointment on 

compassionate ground as per llailway Rules. 

(c) 	The contents of ground (3J) are not true 

Rs the deceased died after retirement, the 

applicant is nt entitled to full peion. 

(i) 	The contents of ground (R) are not true 

and are denied. The deceased was workig as 

Driver Gr.B scale .425_6O( 	on pay of 

Ps.515/- at the time of retirement 

() 	The contents of ground (F) are not 

true. The averment of deceased having taken 

treatment at 1.1u1jibhai iatel Urological Hospital, 

Na€1ad, from 14-11-8 to 22-11-01 does not 

title the deceased to he treated as on duty 

up to 22-114. The tools 'ere deposi ted by the 

y 
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deccase on 15-11—s4. 

(9) The applicant is not entitled to any 

of the reliefs claimed in paras 7 and 	1 of 	tI 

application. 

In vieiz of what is Stated above, the 

application may be dismissed with costs. 

Baroda. 

Date: —2-1988. 
	

A 
Divisional Personne Officer, 
Western Railway, l3aroda. 

I, Miss i.C.Laulatjada, Divisional Personnel 

Officerion western ailiay, flaroda, do hereby 

state that what is stated above is true to my 

knowledge ari infot'mation received £rin the  

record and I believe the sam, to be true. 

l3aroda. 	 /7 

4 (IX 
Date: —3-1988. 	 t 
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Lay 	fi 	by 1he i1y 
.. 

L have /te Lr 	 i1kb 19-) 
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by Utt' his 
i 	rciCCL.fl attitU 	th 	f 

ixxr with 	t fj0 	 tc ç,i biri 

L 	• 	
L r 	ris si3n t rt;ire 

v1qtrit fri.i service wi 	 frti 	LLJ,.Ii X;— 

tio)
r;qu 

th 	$eS IE 	ifld1 	 to the 
iits 4sibl tO ot, buing 6glAio11,ed by the date of iiy 

reti remefl 

3. 	 eflclQSe 4ti Zoli0i1 docuniefl 	;— 

aration(it the. form enclosed) egardiflg rreceipi 
of any ~vi ensnY benefits to whih tiis plictiofl 
refersde itule 2807-II)d 

NO cóies of ?assport size (3x2tt)pttOgrah/three 
pies of j4nt ptoDph with 4fe showing full nexne 

and desinatiOfl duly auttierrtied by my signature on 
the back of .iti 

crm ho4i8 of ith It) tachcxntaiflir 3 
specimefl sin.tUres Of mine Ch1y atested 

iv) 	Tto 'ips(i.t ormNo,9 of t1Q) each haVing 3 sets of 
my left hand tltimb and finger inressiofls 

v )• 	T wo slips each showing p articu1rsof my height and 
indentilicatic1 marks4i  

if. 	I LenciO5e slip in ForiiNo.10 of MkIt showing (3) 
IflT acdress Ctr• rejreriiet afl'i (ii) the ranner/pl e f which 
1 would iie to receive ''y pnsionary benefits If any Chaflge 

my occurs in these bef>re I retire. I wiLl &vise the ad of 
last office. 	 .. 

• 
ot that I cnrot accept any mmercial enploYment 

two years from the date of 'etiremefll or 
---aflY employeLTt under. a Givernnient outside India at any times 

without the pri sanction of the Presidp't. 

6. 	I rte that I cant sook einploymiflt as contractor for 

	

or in cmection wLtbthe execution of public 	s(vhöther of 
Qfl th 	ilwya or under P.W.Z. or Defene 'OrCe5) o as employee 
of suth ontractors within 2 years of xuy reiirement, without 
the prior of the President. 	. . 

7' 	 L ' 	 .) ...• 

4 dress..  
) • e 	 ) 

(•• 	 . 

. 	
() 

Signature  

: 	
tk 	 ,i n a 	I41 ) 

Date 	i1SLT. t ' 

• 


